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~r f:Unu7 are being pyen for the 
(,Of\! U'Uction of temporary buts. 
Fonderains are belnat distributed at 
tI>t! rate of three quarters of a seer 
per .Jdult atAI balf a seer per c:bild 
to .. i1Iagers in the affected. areas. To 
fa..aJitate the expeditious distribution 
of relief. (our Committees bave been 
sct up for the town 01 Anjar. the 
"i\lagcs in the Anjar Taluqa, villages 
in the Bhuj Taluqa and villaces in the 
Bal'hau Taluqa. A Central Committee 
l.'Onsisting of officials and non-official6 
is being formed to supervise the 
entire work of relief ar.d rebabilita-
tion, Instruc.ions have been issued 
by the Government of India to the 
Chief Commissioner for taking such 
other relief measures as may be 
necessary and to report what further 
~ist n e  if any, is required. 

I am sure the House would like to 
express its heart-felt sympathy for all 
th"se who have suf'l'ered as a result 

~
 thi sudden calamity. 

ti;.TEMENT BY SHRI C. D. 
DESHMUKH RE RESIGNATION 
FROM OFFICE OF MINISTER 

Shri C. D. Desbmukh (Kolaba): 
Mr. Speaker, for some time past my 
resignation of my office of Minister 
has been pending. Yesterday the 
President's office issued a Press Note 
to the effect that the President has 
been pleased to accept the resignation. 
I consider it necessary to make a 
statement in explanation of my resi-
gnation, and proceed to do so in ac-
cordance with rule 218 of the Rules 01 
Procedure of the Lok Sabha. 

I have resigned because I do not 
wish to share the responsibility for 
Government's deciSion to separate the 
~it  of Bombay from Maharashtra, as 
~ o ie  in the States Reorganisa-
tion Bill, 1956, and because I wish to 
protest generally against the manner 
in which this issue, SO vitally im-
portant to the interests of my consti-
tuency of Kolaba in particular, and of 
Maharashtra as well as India in gen-
eral. has been handled by the Prime 
Minister. 

My prote6t bas s~i  reference to 
(i) the inability 01' UDwillingness of 
the GoftnuDeDt of India to persua6e 
the BomhQ Government to hold a 
judicial eaquiry into the police firings 
of November, 1855 and January, 1956 
in ~ coune of which about 80 per-
sons were killed and about 450 in-
jured; and (0) to the impropriety of 
the Prime Minister's announcement 
in early JUDe in regard to the future 
of Bombay while the States Reor,a-
nisation Bill w. before the Lok 
Sabha and had been referred to 
the Select Committee. I had in vain 
pleaded for· an enquiry in regard to 
the former. In regard to the latter I 
have had 1'10 discussion with the 
Prime Minister, as obviously a dis-
cussion after the event was useless 
and as on the day the Prime Minis-
ter returned from Bombay after the 
A.I.C.C. meeting, I asked him to make 
my pending resicnation effective. It 
was at his suUestion that I agreed 
that the acceptance of my resignation 
might await his return from his tour 
abroad. 

I accepted tbe office of Finance 
Minister in May 1950 at the repeated 
requests of the Prime Minister. The 
House may be interested to know, as 
some little proof of my disinterested-
ness, that I had declined a simllar 
offer made previously by Lord Wavell 
in May 1946 on the ground that neither 
by training nor by tradition wu I 
qualified to take on the rol-e of a poli-
tician. Before I accepted the Prime 
Minister'S offer, I warned him that I 
WM apt to prove difficult where prin-
ciples were involved and that I would 
have to resign if there was a major 
disagreement ·01'1 matters of principle. 
His reply, if he wID recall it, was: 
"In that event it will not be a case 
of your walking out alone." Although 
the question was never explicitly dis-
cussed between us, this remark and 
assurance formed an unspoken pact 
between us to pursue and promote a 
progres.o;ive economic policy as a 
sound foundation for plans for the 
country's economic development. It 
is for him to "1' if be is satisfted or 
Jlot with the nature and quality of 
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m)" co1'ahoratioD with him. On my 
put.. I should like to take this op-
podun.ity for acknowledeinc his con-
.stant and undentMcliD, support in 
the discharge of my duties. not to 
speak. of his irrepl'OllChable courtesy, 
. unlimited patience and unfailinc con-
sideration. We have bad our cIilf-
ereoces of opinioo. acute sometimes as 
in the matter of relaxation of financial 
contrOl but we have up till now always 
been able to reconcile them as a 
result of personal discussion. 

I bave never been a member of 
the Congress Party, and I am inclined 
to believe that this freedom from a 
formal party affiliation has helped 
me to discharge a little more effec-
tively my role as a supposed expert 
in economic, financial, fiscal and mone-
tary matters. Had the General Elec-
tions not broken into the tenure of 
my office and had it not been consti-
tutionally almost iDelucatable for the 
Finance Minister to be a Member of 
the Lok Sabha, the present situation 
in which I feel it incumbent to resign 
'on an issue not strictly finanical or 
Dot of an all-India character would not 
have arisen; because I have had no 
Serious differences of opinion 
with my o e ~es in the Cabinet 
and the Prime Minister continued to 
extend his support to me iJ!. all essen-
tial matters concerning the Finance 
Ministry. I consider it only fair to 
all concerned to add that irrespective 
of the SRC report and for many 
months past I had been informing the 
Prime Minister that I did not intend 
to take part in the coming elections 
and that it was my firm view that the 
time had arrived for someone from 
the Congress PartY to take charge of 
the office of Finance Minister. It. was 
with a vk!w to bringine about a 
greater association of the concerned 
meinbers of the Cabinet with the 
handling 0: the problems of the 
'Finance Ministry, especially m reeard 
. ~ raisin, resources for the Second 
Fi"e Year Plan &hat on my ad.vice the 
Prime I4iDister .bas c:Onsituted a Re-
~o n ee Cc:iaun;ittee of the. Cabinet. 

My eIectioIl as a 'eplaeotative of 
Colliba DIstrict and _ ODe amonc the 
Bombay repI"aeIltatifti ill the Lok 
Sabba CDUld DOt bat atrec:t the poli-
tical alootDess of fD7 role as a non· 
party ftnancial expert (supposed to 
be an expert. accordine to one of my 
very able colleagues). The consti· 
tuency and the State concerned caned 
upon me from time to time to take on 
an interest in some local problem and 1 
have always been able to do so with· 
out beine untrue to my responsibility 
to the country at laree. The matters 
involved were not matters of grave 
principle. But I am not one of those 
who hold that the Central Govern· 
ment Ministers should be like dis-
embodied spirits. concerned with only 
their central responsibilities and not 
at all concerned with the aftairs, poli· 
tics and interests of their constituent 
cies or States. 

Nevertheless. I can truthfully claim 
that I have concerned myself less 
with local matters than any of my 
colleagues, barring the Prime Minis· 
ter, owing to my lack of party affi!ia· 
tion and the technical nature of the 
matters, dealt with in the Finance 
Ministry. 

In the matter of the Government's 
decision in reeard to the separation 
of Bombay State from Maharashtra 
however, my conscience will not per· 
mit me to remain aloof or unconcern· 
ed as I hold strongly that the deci-
sion, with its latest modification. is 
Crossly unjust 8Ild unfair to the peo. 
pie of Maharashtra and aeainst ~ en 

the interests of the country. I can 
find no sinele valid argument in justi· 
fication of it. I hope I shall hllve an 
opportunity of elaborating this-and 
this is particularly addressed to you. 
Sir.-Surin, the course of the commg 
general diSCUSSion on the S.R.C. Bill 
as reported by the Select Committee . 
I hope I shan catch your ~ some-
time. 

Mr.' 8pe8ker; I look thl. side more. 
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8Iu1 c. Do D t ... Bat even in 
this matter, foUowiDa JI!tT iOle as a 
DOll-party flna .... ial expert. I did not 
take up a stroDe pel'IICIDal attitude 
until I became convinced that the an-
DOUDced decision was UJUtC:eeptable to 
the people of Kolaba in partieular and 
Maharashtra in general and involved 
grave risk of economic ruination to 
them. I also anticipated 1be di1Bcu1-
ties likely to arise over Bombay City 
and the lengths to which Congress-
devoted Maharashtra leaders were 
prepared to go and used my influence 
in an attempt to secure acceptance for 
the bigger bilingual  Bombay State. 
that is, including both Saurashtra and 
Vidarbha, which was the only genuine 
bilingual State arrangement in my 
view. Unforbmately,1bis was reject-
ed in tum by the Congress Working 
Committee, the Gujarat and Bombay 
Pradesh Congress Committees and 
8nally by the Maharasbtra Pradesh 
Congress Committee themselves by 
implication. Although I am certain 
that the Maharasbtra and the Gujarat 
public will even now favour such a 
solution, with the present leadership 
being what it is, I fear this solution 
will not be feasible. 

Even before the Prime Minister 
made his announcement about Bom-
bay in January last, I had informed 
him and the Cabinet of my view that 
if the bigger bilingual Bombay State 
was not possible, then the only alter-
native was the formation of a sepa-
rate Gujarat and a separate Maha-
rashtra including Bombay City and 
that the separation of Bombay City 
from Maharashtra would be a grave 
economic and political blunder, be-
aide!! being unjust to Maharashtra. 

I refrained from protesting against 
the Government decision of January 
last, which was not taken in the full 
Cabinet, until I became seized of the 
reactions of the Maharashtra Pradesh 
Congress Committee and was satisfied 
that the decision was unacceptable to 
Maharashtra in general and my con-
lltituency in particular. On beJn, 
_tfsfled on this point, I tendered my 
.resigDation to the Prime Minister. In 

reply be referred to tile cJesIrabDlt7 
of doing everytbiD& ~ e to d»-
courage violence. as alao to interestiDa 
possibilities of tbe formation of hie 
bilingual unita sueh as J)abhiN Pra-
desh, Purva Pradesh, etc. At· about 
the same ~  • few friendly fellow 
Members of Parliament advised me 
not to precipitate matters until Parlia-
ment had had an opportunity of con-
sidering the queation. It was in view 
of these considerations that I refrain-
ed from pressing my resipation in 
January Iasi. 
Although the S.R.C. Bill 88 intro-
duced made no change for the better, 
from my point of view I was content 
to await the report of the Select Com-
mittee. But discuSsions in this respect 
were in my opinion gravely prejudi-
ced by the extraordinary action of the 
Prime Minister in making his an-
nouncement in Bombay early last 
June. His later explanation that he 
was always free to announce Govern-
ment's decisions is not valid as in no 
sense was the decision a decision of 
Government. There was no consi-
deration of the proposal in the 
Cabinet or even by circulation. There 
was no individual consultation with 
members of the Cabinet known to be 
specially interested, as for instance. 
myself. There is no record even of a 
meeting of a Committee of the 
Cabinet, and to this day DO authorita-
tive text of the so-called decision is 
available to the members of the 
Cabinet. 

Shrl Kamath (Hoshangabad): A 
one-man Government. 

Shrl C. D. Desbmakh: This instance 
is typical of the cavalier and uncon-
stitutional manner in which decisions 
have been taken and announced on 
behalf of the Cabinet by certain un-
authorised membara of the Cabinet 
including the Prime Minister in 
matters concerning the reorganisation 
of the States. The separation of 
Andhra from Tamil Nadwas decidd 
upon and announced by the Pm; .. 
Minister without reference to the 
Cabinet. The declsfon of last January 
in regazd to p1aeJac Bom'-7 CitF 
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UDder Central administratioD, was. 
..am. without prior reference to the 
Cabinet, wbaBe previous decision was. 
Bombay abould be made a City State. 
Nor did that cleciaion repreBent a solu-
tion &peed upon by all' concerned. 
iDcludiDc the Jrlab.arasbtra leaders. 
aiDce their proposal to that effect was 
conditioDal on (i) Bombay City being 
retained .. the capital of Mabarashtra, 
and (ii) a provision for -later ~ er 

of the City wi1Il M.alulruhtra at the 
cUscretion of the Prime Minister. It 
is true that a Committee of the 
Cabinet was constituted to decide 
boundary matters, but it was never 
the IntentiC)D that  that Committee 
should decide the fate of Mabarashtra 
and Bombay City on behalf of the 
Cabinet. In any case, I have a grie-
vance· in that I was not consulted in 
regard to the specific decisions an-
nounced, althouglb as a Minister 
specially interested territorially and 
electorally at least common courtesy 
demanded that I should have been. 
My complaint is that the Prime Minis-
ter anll the Committee of three have 
arrogated to themselves powers no.t 
delegated to them by the Cabinet as a 
whole. 

Even more summary and dis-
courteous bas been the rejection by 
the Prime Minister and the Home 
Minister of my request 1bat they pro-
mote an enquiry into the Bombay 
firings of November 19155 and January 
1956. I am convinced that they are 
being false to their principles in 
regard to the safeguarding of civil 
liberties in helping to hush up the 
matter. Since the Prime Minister has 
at a later date argued that the ques-
tion of Bombay City eannot be recon-
sidered just now because Bombay bas 
misbehaved, he cannot argue that the 
matter is one CODCerDing the Bombay 
Government alone. His view that 
IIUcll an enquiry will 0D1y exacerbate 
pubUe feel1nga further Ie not valid" 
IdDce truth· am never ·embltter and 
wbat » aUepd.,with • erat dee1-of 
pritrIG fade e9'ldeoce, »that ..... police 
Dwed Jaek of flIe.eontrol aDd 

I1"OISIY exceeded their lepl pOwers • 
'l'bere ia evideDce to Ihow that tbe7 
were iDatrudecl bT the Chief Min ..... 
to 8boot at ailht aDd to Ihoot to kill, 
that the deliberate use of tear ... 
before intended 8riDe broqbt out 
women and c:bildren from their rooma 
cboking for breath, ouly to be abot 
down by the JDdiaerfmiDate 8riDe of 
the pollee, UIIinI tommy IUJUI, 8riDe 
several rowIda to the eeceDd, tIult 
there were 2,500 1'OUDd8 &red, result-
ing in 80 persona dead and act injur-
ed. that the pollee injuria through 
~es and acid bulbs were inaipi-
fleant and DOt contemporaneous with 
the firing episodelJ That the ruling 
party should have thought it llt to 
order an enquiry into the Bosbiarpur 
latbi charge when they resolutely re-
fused to order an enquiry into the 
Bombay 1iriDgs to my mind shows an 
animus against Mabarashtra with 
which I refuse to associate myself. I 
drew the attentioo of the Prime 
Minister to many of these matters and 
informed him that I was thoroughly· 
dissatisfied with the apathy with 
which this mattfll" bas been viewed by 
him. I pointed out to him that in any 
other country. ealling itself civilized 
with such a carnage, a judicial enquiry 
would have been compulsory by law. 
Even now wben the coroner bas held 
in several eases 1bat the firing of 
November 1955 was unjustifled, there 
seems to be no intention to enquire 
into the matter On the part of the 
pollee because they themselves b.lve 
caused the deaths. 

These matters, w., the usurpation 
of the powers of the Cabinet by an 
inner circle and the denial of civil 
liberities-by-giving a CArte b14ftdae to 
the Bombay Pollee, have a beariDc on 
public interest· going far beyond the 
range of the dispute over Bombay 
City •.. Violence can oaly be eurbed by 
justice and rational behaviour. The 
aggressive non-violeDee of many men 
l'JIIIJ)onsible for the Bomba7 _JSiGO 
will do far mare to disrupt ·the .unity 
Qt; the ,!eOUDR7 tbaa...-.outbunta -,oi 
Yio1eDce, ......... --maa wiil 
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eondoneaDd which must be tiealt 
with '8rm1y. but not brutally -..peclally 
where hundreds of palpably innocent 
c:ltizeDa are bavolved. 

fte PIbDe' ..... r .... IDaWer .. 
~ r  ............. ( .... 
,JawallUlal JleIII'Il): Mr. Speaker, Sir, 
it is with deep reeret that I have listeD-
eel to the statement made by lIlT hOD. 
frlead and my eolleque In Govera-
_ ment till )'eSterda7. I re«ret havine to 
pert company in the work of Govern-
ment from • valuable colleque. I rec': 
ret also that on this occasion an ele-
ment of controversy has been introdue-
eL 

I am not referrfnj{ to the merits of 
the questiO'bs ,used by my friend; 
iheIe wUl DO doubt be dealt with in 
the course of the subsequent discus-
sions in this House. The hon. Member 
lias criticised various actions for whclh 
1 am responsible. I accept that res-
penst})Wty fully as Indeed I must, In 
my capacity aa Prime Minslter. But 
I am reluctant to enter Into a contro-
versy, which to smoe extent has a 
pc!I'SCQlI character. Binec we are 
ending our dose association as mem-
bers of Government, I should like this 
parting to be with goodwilL 

I shall 0Dly mention here two er 
three matters' to which reference has 
been made. Tb:e account that the hon. 
Member has given of various deve-
lopments is not in my opinion quite 
correct in all Its particulars. It is in-
cOmplete and hence may give a wrong 
impression as to what happened. 

Reference haa been made to the 
proceedings of the Cabinet. It is not 
usual to do 80 and 'It is a little di1ft.. 
cult to deal with this matter without 
a tull aeeount of what· Cabinet eon-
sdered at· various times. I do· not 
thmk -It wouJdbe proper for me to 
deal fully' with the 'proceedings of' the 
Cabinet. 'ThIs matter· has been under 
'COIlSideratlClll. In various ways, for 
many'montbs 8nd It has at".,.. been 
.our deSli-e to bavw' the lareest·· e ~ 
eme . of '-eOasultation' and . qfeemeDt 
1iot'«IlY ID the' GoveiImIeDt but 'In 
PerUame6t eM ~  We :.u-. 
e.-c! tbIa III the Cabinet on IDQT 

8u 

GCCNIaas and when"' the 'CabInet 
appointed • Sub-eomm1ttee, we kept 
the Cabinet informed of its wCll'it. 

The boD. Member has laid that illy' 
announcement early In June in reprd 
to the future of Bombay .. 1ackinI 
In propriety as the States Beoqanl-
aatioo Bill was })elore the Lok Sabha 
and had been referred to a Select 
Committee. I am wholly unable to 
appneiate this argument. What . I 
annonDCIed then was the Govemmeat'l 
polley Wbich had already been iDclud-
ed in -the draft Bill before the Parlia-
ment. The only additional statement 
I made was that the future of Bom-
bay miJlit be decided 5 years later by 
Bombay, a fact wbich had been referr-
ed to repeatedly. There is COIlSider-
able speeulaUon and UDeert.aiA.t)' 
about this which call for clariflcatiOil. 
In such clreumstances, Jt fa neeeuary 
to state the position clearly. Apart 
from th1s, it is the busineSs of Gov-
ernment to declare its policy and to 
place it before Parliament. It is of 
eourse open to the Select Committee 
and Parliament to accept it, vary 
It or reject It. I had, in fact, st.ated 
ill Bombay that it would naturally be 
for the Select Committee and Parlia-
ment to decide What they 1IIoutht 
proper. 

A reference has also been made to 
the decision not to hold a judicial 
enquiry into the incidents in Bom-
bay in November. 1955 and January, 
1956. ThOSe incidents were serious. 
But, after the most careful considera-
Uon and in consultation with: maDY 
c(\Ueague and others We felt that our 
principle aim of developing normal 
and rood relations in Bombay between 
various communities and rrouPs would 
be jeopardised by such Ii prolonged 
enquiry at that stage. We felt that 
our chief effort should be to establish 
good relations again. 

I mould like to express alain. SIr, 
my deep regret at this parting of the 
~  " 
'BIIr.l S. & .Oft (ShOlapur): Sir, wW 
~ r~ ~~t  " ! 
1Il'. ~ 'We wUl 10 to _ DeXt 
_clbu ....... -..,.. , 




